
OF EN C(DURT  

CENTRAL ADMINISTPAT'1VE TRIBUNAL 

A LLAHA BAD BENCH L  Al LAHA BAD  

A 1 la haba d this the day of 5th July 20cr.  . 

Or i9 ino 1 Application No, 64C/93  

C ORAM 
Hon. Mr. Justice R.R.K.Trivedi, V.C. 

m  .singh , A.M .  

Om Frakash Singh s /0 Sri La-11a1 

Singh resident of village and 

P.O.Kharan, District Varanasi, Presently 

posted a Assistant Yard Master, 

Mugha 1 a ra i, District Varanasi. 

Counse 1 

2.  

3.  

4.  

C ounse 1 

	  App icant 

or the applicant : Shri Vire ndra Sin 

VerSUS 

Divisional Safety Officer, Eastern 

Ra boay,  Mugha 1 Sara i, District 

Varanasi. 

Se nior Div is iona 1 Or,, raiiling Super in endent , 

eastern Ra ilway , Mucha 1 Sara!, Dist ict 

Varanasi. 

Divisiona 1 Rail.av Manager, Eastern 

Mugha 1 Sara!, District Varanasi. 

Union of India, Ministry of Railway 

its Secretary. 

	 Re sp ndents 

or the respondents • Shri D .C.Saxena 

h. 

Railway  

through 

coat 	 
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We have seen 

It appears that the wr 

U.O.I. was filed on 9-1 

of O.A. was mentioned, 

records. The office h 

the counter is taken o  

ffice report dated 29-6-2000. 

ten statement on behalf of the 

1995, but as the wrong number 

it could not be restored to the 

s now pzeco 	it tt-rrefere 

record, 

List has bee  

applicant. Sri D .0 .Sa 

opposite parties avl p1 

ou rite r AfAffidav itt wh is 

exhausting the departm 

the rule  

revised. None is Present for the 
c,A\  

na learned counsel 	 f or the 

el before us para 30 • f the 

shows that applicant Ipithout 

a 1 remeds a va liab 1 under 

presented this an lication 

b-fore t e Tribunal. 

The grievance 

dated 4-5-1993, It has 

applicant Om Prakash Si 

before the Appellate au 

still pending. In the 

any merit and in our op 

be relected on the orou 

a 7a i le d epartme nta 1 re 

The appe 1/which has a d  

the department/shall be 
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& expeditiously. 

was against the order of remove 1 

a lso been stated that the 

nqh has s a lready filed -n a npe a 1 

thoritv on1C-6-1993 wh ch is 

circumstances we do no a see 

inion this application may 

nd that applicant has already 

medy by filing an appe 

mittedly been filed bet 
att_c-iatO 

consideredt ald 
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ore 
1/4-611(-  

No Costs. 
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